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P-01 110t mmov-M) , 

Orer dated 	2.2fl1DL 

M.A.No,1091/2003 has been 

filed by both the Applicants to prosecute 

this Original Application jointly.Having 

heared learned counsel for the applicant, 

the N.A.No.1091/03 is alloiedsubjeCt to 

payment of additional amount of .50/-in 

shape of I.Mr.Nohapatra, learned counsel 

for the Applicant,undertakes to deposit 

.50/- in course of 31.12.2003. FA. 

i 	1lowed and is accordingly disposed ofj 

r(Juicia1 

3. 9p dated  

Non_consideration of the case 

of both the Applicants for pvomotion,,while 

granting the same to their juniors,is the 

subject matter of this O.A. It is subaitted 

by r.MOhaPatr,learfled counsel appearing 

for the Appii.cantsthat repeated repreSefl, 

tions of the Applicant in the said regard 

are not being heeded to by the Respondents 

and in the said praises, the Applicants 

h.ve approached this Tribunal in the Present 

U/3,19 of the AT Act,1985. 

$ince representations of the 

Applicants 	are still pending with the 

Respondents,withOUt waisting any time, this 

0.A • is disposed of, at the admission stage, 

with direction to the Respondents to 

consider the rricvance of the pp1ic.nts 

raised in their reLresent:::tioflS inj in the 



O.A.NC. /Li c 0/2003 

present 0. .within a peri(--,d of 120 days nd 

communiciite the result of the said consideration 

to the App1icrnts within the some period. 

With the aforesaid ohsecvatins and 

iirections,both the 0.As are hereby disposed of. 

send copies of this order ) aloxlgwith 

copies of the 0A)to the Respondents and free 

copies of this order be handed over tolearned 

Counsel for the Applicants and Nr.R.C.Rath, 

learned Standing Counsel for the ailways;on oihom  

copy of this O,A • has a1redy 'een served. 

FbmbJudi) 


